IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD |

* kK
0.A._494/97. Dt.of Decision_:_28-
A.Nirmala .+ Applicant.
i Vs
i, The Regional Provident Fund (P.F)

Commissioner, Andhra Pradesh,

Barkatpura, Hyderzbad-27,
2. The District Employment Cfficer,

Hyderabad District Employment Exchange

(Clerical and Techtical)

Chikadpally, Hyderabad. .. Respondeénts.

Y ]

Counsel for the applicant : Mp, K.Nage$wara Reddy
Counsel for the respcndents : Mr.P,N Reddy,SC for B.F(

Mr.P.Naveen Rao for R=-2,

CORAM: '}

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S, JAI PARAMESHWAR : MEMBER (JUDL.)

S
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for R-1)
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CRDER

ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN, )

Heard Mr.K.Nageswara Reddy, learned counsel for the

applicant and Mr.Phaniraj for Mr.P.Naveen Rao for R-2.None for R-ll

2. The R=-2 has not sponsored the name of the applicant

herein in response to the notification issued by R-1 for filling

|

up the post of LDC under R-1., .Relying on the judgement of the }
L

[

Supreme Court reported in 1996" (6) SCALE 676 (Excise Superintend

e
—p

i.‘alkapatnam, Krishna Distret, 2.P.Vs. KBN Visweghwara Raoc &Others

the applicant submits that his.case alsc should be considered eve?

thdugh his mame is not sponsored by the employment exchange. In L

similar case we have dgirected the respondents to consider them al
[
i

4
I

3. In view of the above, the following direction is given:
R-1 should consider the applicant also for the post of,
vl .

LDC in their organisation if . he: submitéjhis‘application for thaj

post 7 days before fxem the date of interview, His case also sh?
—

be considered along with other candidates sponsored by the employpert

exchange provided he fdulfilled all ?Eﬁer conditions. If the ’
. ‘
qpplicant failﬁin the selection then this application stands M

dismissed., In that event R«1 should inform through the counsel

s0 that the order of dismissal can be confirmed., In case the

applicant gucceeaéé in the selection the resuit should not be /

published until further orders in this 0A,

(E.S DARAMESHWAR) (R. RANGARAJAN) [J

i _/‘ﬁME}‘@ERMUDL. ) MEMBER ( ADMN. )

Dated:The 28th_April_ 1997, .
(Dictated in the Open Ccurt) «;Iq
D RSt ’ 40
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Copy to:- _

-

1s: Tha Commissioner, Regiomal Provident Fund(PF),
AP, Barkatnura, Hyd,

2) The District Employment OPficer, Hyderabad Dist.
Employment Exchange, {Clerical and Tschnical), .
. Chikkadapally, Hyd. e

3) One copy to Sri. K?Nagaswar Reddy, advocate, (%tl#yd

%

43_ One copy to Sri. P.N,Reddy, SC fecr PF, CAT, Hyd.
& One copy to Sri. P,Nasgen Raa, SC for AP, CAT,-H%d;

6. One spare copy.
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